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Report of the committee duly constituted in the OA No. 535/2019 titled
as Suresh Kumar Vs M/s Kapoor Industries Ltd. & ors.

Background

The complaint has been made in the Hon'ble NGT regarding discharge of chemical waste

on the ground through illegal boring bore well and underground pipes by Respondent

Nos.1 & 2 M/s Kapoor Industries Ltd. and M/s Lepro Herbals Private Ltd. in Panipat. The

said units i.e. M/s Kapoor lndustries Ltd. is manufacturing towels and M/s Lepro Herbals

Private Ltd. is in the process of extraction ofherbs using solvent/alcohol.

The said matter OA no. 543 of 2019 was listed before this Hon'ble Tribunal on 01.08.2019

where this Hon'ble Tribunal please to pass an order dated 01.08.2019 operative part of

which is as under:

" Let the factual ond action taken report in the matter be furnished by the nominees of

the Central Pollution Control Board (CPCB) and the Haryana State Pollution Control Board

(HSPCB) within one month by e-mail ot iutlicial-ngt@gov.in. The HSPCB will be the nodal

agency for coordinotion and complionce."

Copy the order dated 01.08.2019 passed by Hon'ble NGT is attached as Annexure-A

In Compliance of the order passed by Hon'ble NGT, Principal Bench, New Delhi in 0A No

535/2019 the team of following officer was constituted for inspection of the units

mentioned in the referred complaint:

i. Sh. Mukesh Balodhi, Scientist "D", CPCB, New Delhi.

ii. Sh. Rajesh Kumar Garhia, Sr. Scientist HSPCB, Panipat, (Nodal Officer nominated

by Haryana State Pollution Control Board)

The above said team inspected the units mentioned in the referred complaint on

26.08.20L9.

The methodology adopted by the joint team for investigating the matter:

. Visit to the site of the units mentioned in the complaint.

o Check the status of compliance of Environmental laws.

o Collection of effluent sample from the unit.

o Check the status of borewells provided by the units.



Observations made by the team during inspection on 26.08.2019 of unit M/S Kapoor

lndustries Ltd., G,T.Road, Village- Machouralli, Teh. Samalkha, panipat

The unit M/s Kapoor Indutries l.td-, G.T.Road, Village- Machouralli, Teh.

Samalkha, Panipat is a red category unit and is engaged in manufacturing of Towel. The

manufacturing process involves Rewinding, Wraping, Sizing, Weaving, Inspection, shearing,

Dyeing & Washing, Cutting, Stitching, metal Detection, I)ispatch. The unit has obtained

consent to operate form the Board under Water Act, 7974 and Air Act, 1981 for the period

7.04.2076 to 31.03.2021 vide no. 19570815PITCTO2506905 dated 31.12.2015. The

permitted total water generation from thc unit is 2075 KLD for trade effluent and 275 KLD

for domestic effluent as per consent to operate granted to the unit whereas the unit was

found generating 1600-1700 KLD of trade effluent and B0 KLD of domestic effluent as

verified by the team from the log book maintain by the unit for ETP and STP respectively.

'lhe unit make use of Dye & Chemicals and cotton yarn as raw material. The unit has

provided Effluent treatment Plant for the treatment of trade effluent provided by the unit

and Sewage Treatment Plant for treatment of domestic effluent provided by the unit. Copy

of consent to operate is enclosed as Annexure Rl. The sample for the outlet of treatment

plant was collected during the time of inspection and parameters received vide Analysis

Report no. 868 dated 30.08.2019 are given in table below:

Table 1

Name of Parameters Standards as Per EP Act,

1986 (mg/l)

Result (mgll)

pH 5.5-9 7.3

BOD 30 26

COD 150 144

SS 100 4a

o&G 10 ND

Ammonical Nitrogen 50 13.8

Sulphide 2.0 0.4

Phenolic compound 1.0 NI)

Total Chromium 2.0 ND

l'otal Dissolved Solid 2100 1290

Sodium Absorption Ratio

(sAR)

26 06

Pg.2



From the above table it can be observed that Effluent treatment Plant provided by

the unit is adequate to treat the trade effluent generated by the unit. The copy of analysis

report is enclosed as Annexure-R2. Some of the photographs collected during the

inspection of site are as under:

I

Collection tank for the effluent generated by the unit.

Clarifier unit provided by the unit
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Hazardous waste storage room
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Colour removal unit provided by the unit

Flow meter installed at borewell
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Borewell with piezometer installed by the unit

Borewell with flow meter provided by the unit
The unit was inspected to check the discharge of chemical waste through illegal bore

as alleged by the complainant in his application. During inspection no such illegal bore was

found which may lead to discharge of any effluent into sub soil water. The unit has made

connection to common Effluent Treatment plant [cETPJ installed by Haryana Shahri Vikas

Pradhikaran IHSVP] for discharge of effluent generated by the unit.

Detail of Tubewell provided by the unit:
The unit make use of water in their unit for process as we as for domestic purpose

only through Ground water. The unit has provided 5 no. of submersible with tubewell fbr

withdrawal of ground water. Permission has been obtained by the unit for withdrawal of

ground water from Central Ground Water Authority ICGWAJ vide no.

CGWA/Noc/lND /oRrG?2017 /2s02 dated zr.o3.zot7 [copy enclosed as Annexure - R3).
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The permission has been granted to the unit to abstract 2L0o cu.m/day fnot exceeding

7,35,000 cu.m/dayJ by CGWA. Presently the unit is extracting 1700-1800 KLD ofground

water verified by team from the log book maintained by the unit. piezometer with flow

meter has been provided by the unit on the submersible provided by the unit for extraction

of ground water. The ground water quality has been checked by cGWA and the analysis

report dated 27.08.2019 parameters received are given in table z. The copy of report of

GGWA is attached as Annexure- R4. The unit has also adopted 12 no of ponds outside the

premises of the unit for recharging of rain water in compliance of condition imposed by

GGWA for obtaining permission for withdrawal of ground water. As per report of GGWA all

the recharging facility provided by the unit outside the premises are in working conditions.

Table:2

Name of Parameter Permissible limit as BIS

specification IS: 2012

(mell)

Result fmgll)

pH 6.5-8.5 7.79

Electrical Conducitvity

(pS/cmJ

1985

co3 0

HCO3 513

Cl+ 1000 477

NO3 45 7.0

so4 400 39

F+ 1.5 0.89

PO4 <0.10

Ca+ 200 32

Mgn 100 44

Na 362

K 6.0

sio2 L2

CaCo3 600 260

Cd No relaxa tion BDL

Cu 1.5 BDL

Mn 0.3 BDI-

Ph No relaxation BDI,

Zn 15 0.026

Fe No relaxation 0.010

roc (NPocl BDL



The permissible limit in the above table has been taken from IS Drinking water

specification IS 10500:2012 in the absence of alternate source. cGWA has recently

inspected the said unit on 22.08.2019 to check the compliance of conditions of Noc. The

copy ofSpot Inspection Report of CGWA is enclosed as Annexure RS.

Status of Air Pollution:

The unit has installed to boiler of capacity 30 ton/hr using rice husk as fuel. Multi

cyclone and Bag house has been installed as Air pollution control Device. on line

continuous monitoring system has been provided by the unit which is connected to cpcB

and HSPCB server. The result of air emission found during inspection is 47 mg/Nm3

against the limit of 150 mg/Nm3 which is within prescribed standard. The unit has made

agreement with M/s Gahlyan Loading & Unloading company for disposal of boiler ash. The

contractor make use of ash for manufacturing bricks and land filling purpose. The copy of

agreement is enclosed as Annexure- R6,

Status of Hazardous Waste Management:

The unit has obtained authorization from HSpcB under HWM Rules,2016 vide no.

I9570B1SPITCTOHWM2506905 dated 37.12.2075 for rhe period 1.04.2016 to 31.03.2027

fcopy enclosed as Annexure R7J. The unit has made agreement with GEpIL for disposal of

hazardous waste and with M/s Total waste management project, copy of agreement is

enclosed as Annexure R8. The unit has provide proper temporary storage room within

premises for storage of hazardous waste.

Besides this the unit has also obtained certification from different international

reputed organization such as Global 0rganic Textile Standard [GorS], International

certificate services Pvt. Ltd. [lcS], System certificate (sGS] and oEKo-experts in the field of

textile-



Observation by the team during inspection on 26.08.2019 of unit M/S Lepro Herbal

(P) ttd. Industries Ltd., G.T.Road, Vittage- f hattipur, Teh. Samalkha, panipat.

The unit M/s Lepro Herbal (P) Ltd., GT Road, Village Machouralli, tehsil Samalkha,

Panipat is engaged in manufacturing of herbal medicines is a red category unit. The

manufacturing process involves grinding of herbs, extraction, purification, drying, grinding,

sieving, finished product. The unit has obtained consent to operate form the Board under

Water Act, 1974 and Air Act, 1981 for the period 1.10.2018 to 30.09.2020 vide no.

313106018PITCTO5464354 dated 10.08.2018. The total water generation from the unit is

22 RLD for trade effluent and 2 KLD for domestic effluent. The unit has provided Effluent

treatment Plant for the treatment of trade effluent provided by the unit and Sewage

'freatment Plant for treatment of domestic effluent provided by the unit. Copy ofconsent to

operate is enclosed as Annexure R9.'l'he sample for the outlet of treatment plant was

collected during the time of inspection and paramcters received vide Analysis Report no.

869 dated 30.08.2019 are given in table below:

Table 3

Name of Parameters Standards as Per EP Act,

1eB6 (mg/l)

Result (mgll)

pH 5..5-9

BOD 30 21

COD 150 rtz
SS 100 43

0&G 10 1.0

From the above table it can be observed that Effluent treatment Plant provided by

the unit is adequate to treat the trade effluent generated by the unit. The copy of analysis

report is enclosed as Annexure-Rl0.

'l'he unit was inspected to check the discharge of chemical waste through illegal bore

as alleged by the complainant in his application. During inspection no such illegal bore was

found which may lead to discharge of any effluent into sub soil water. The unit has made

connection to Common Effluent Treatment Plant [CETP) installed by Haryana Shahri Vikas



Pradhikaran (HSVP) for discharge of effluent generated by the unit. Some of the

photographs collected during the time of inspection are shown below:

M/s Lepro Herbal PIant for manufacturing herbal products.

Sample from outlet of ETP collected by the team.

pc. 9
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Component of ETP provided by the unit

Hazardous waste storage room provided by the unit

Checking of MLSS in ETP by the team
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Borewell provided by the unit with flow meter.

Detail of Tubewell provided by the unit:

The unit make use of water in their unit for process as well as for domestic purpose

only through Ground water. The unit has provided 2 no. of submersible with tubewell for

withdrawal ofground water 74 m3/day. The borewell was constructed in the year 7992by

the unit. The unit has made application to CGWA for grant of permission for extraction of

ground water on 37.05.2077 and same is pending before CGWA for permission. Copy of

receipt of application submitted to CGWA is enclosed as Annexure - R11. The sample of

ground water was collected by the team during the team to assess the ground water

quality. The parameters received vide analysis report no. 869,4 dated 31.08.2019 are given

in table below:



Table: 4

Name of Parameter Permissible limit as BIS

specification IS: 2Ol2

(mell)

Result (mgll)

pH 6.5-8.5 7.7

Electrical Conductivity

IpS/cm]

1910

ss 09

BOD NI)

COD Nt)

TDS 2000 7340

Chlorides 1000 272

Total Hardness 600 380

Ammonical Nitrogen No relaxation ND

Phosphate o.7

Nickel No relaxation ND

Iron No relaxation NI)

Total Chromium No relaxation ND

Cyanide No relaxation ND

Zinc 15 ND

Magnesium 100 31

Sulphate 400 208

Flouride 1.5 0.8

Calcium zo0 s2

The permissible limit in the above table has been taken from IS Drinking Water

specification IS 1.0500:2012 in the absence of alternate source. copy of analysis report is

enclosed as Annexure R-12. The permission for extraction of ground water is pending

with CGWA.

Status of Air Pollution:

The unit has installed to two boilers of capacity 3 ton/hr and 6 ton/hr using rice

husk as fuel with single stack. Multi cyclone and Bag house has been installed as Air

Pollution control Device. On line continuous monitoring system has been provided by the

unit which is connected to CPCB and HSPCB server. The result of air emission found during

pe 12



inspection is 29.30 mg/Nm3 against rhe limit of 150 mg/Nm3 which is within prescribed

standard. The unit dispose of its boiler ash through land filling.

Status of Hazardous Waste Management:

The unit has obtained authorization from HSPCB under HWM Rules, 20L6 vide no'

313106017ptTCT0HWM2537693 dated 27.03.2017 for the period 1'.04.20L7 to

31,.09.2021. (copy enclosed as Annexure R-13J. The unit has made agreement with GEPIL

for dispos al of hazardous waste, Copy of agreement is enclosed as Annexure R-14' The

unit has provided proper temporary storage room within premises for storage of

hazardous waste.

Conclusion and Recommendation

1. That the unit mentioned in Complaint was not found in any illegal activity for

discharging any chemical waste water through boring in ground water as alleged in

the complaint.

That the unit M/s Kapoor Industries Ltd., GT Road, Village Machourali' Panipat has

obtained permission form GGWA for extraction of Ground water and has also been

inspected by GGWA on 22.08.2019 to check the quality of ground water which is

within prescribed standard.

That the unit M/S Lepro Herbal Pvt. Ltd., village Jhattipur, GT Road, Panipat has

submitted application of withdrawal of ground water to CGWA on 31'05'2017 for

which permission is pending with CGWA' The ground water sample collected on

26.08.2019 shows parameter within prescribed standard'

That the only source of water for both the unit mentioned in complaint is ground

water used for domestic as well as industrial purpose thus their is no chance that the

unit will inject any chemical water into ground water'

5. That the sample report of ground water for both the unit shows parameters within

prescribed standard confirming that no chemical waste is discharged into subsoil

water.

2.

3.

4.



7.

That both the units mentioned in complaint have valid consent to operate under

water Act, 1974 and, Air Act, 1981. Also Authorization under HWM Rules, 2016 has

been obtained by the unit.

That both the unit have installed proper Effluent treatment plant for treatment of

industrial effluent. The sampling report of treated effluent has been found within

prescribed standards ofthe effluent sample collected during the time of inspection.

That both the units have provided online continuous monitoring system at the outlet

of their ETP and At stack of their boiler showing that the parameters are within

prescribed standards.

The unit has made agreement with authorized service provider for disposal of theirs

hazardous waste generated in the form of ETP sludge.

Sigred by:

9.

(Sh. Mukesh Balodhi,
Scientist "D", CPCB, New Delhi)

(Sh. RaieshKumar Garhia, Sr. Scientist,
HSPCB, Nodal Officer, Panchkula)
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